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To, 

           The Registrar (General), 

           National Green Tribunal, 

 Principal Bench, 

 New Delhi. 

No.  412/G/OA No 108/2024     Date- 16/07/2024 

 

Sub:  Action Taken Report on behalf of the U.P. Pollution Control Board  in 

 the matter of Original Application No. 108 of 2023, Lokesh Kumar 

 Khurana Vs. State  of U.P. &Ors in compliance of order dated 

 24.05.2024 passed by the Hon’ble National Green Tribunal. 

Sir, 

 In the above noted case Hon'ble Tribunal was pleased to pass the following 

main directions- 

''....... 6. We also find that though there is gross violation by the Municipal 

Corporation, Meerut in management and treatment of MSW but no punitive action 

by the UPPCB is on record. Learned Counsel appearing for UPPCB has submitted 

that now due action for imposition of Environmental Compensation will be taken. 

He is directed to file the action taken report within six weeks.....'' 

 In compliance of the above said order, The Action Taken Report is being 

submitted with the approval of competent authority. 

 With regards. 

Enclosure: As above 

 Yours faithfully 

 

 

 

 

                                                                                            (Bhuvan Prakash Yadav) 

  Regional Officer  
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 Action Taken Report on behalf of U.P. Pollution Control Board before the 

Hon’ble National Green Tribunal, Principal Bench, New Delhi in the matter 

of Original Application No. 108 of 2023, Lokesh Kumar Khurana Vs. State of 

U.P. in compliance of order dt. 24.05.2024 Passed By Hon’ble NGT. 

 

Hon’ble NGT has passed an order dated 24.05.2024 in Original Application 

No. 108 of 2023, Lokesh Kumar Khurana Vs. State of U.P.  The operative portion 

of the order is as under:- 

“6. We also find that though there is gross violation by the Municipal 

Corporation, Meerut in management and treatment of MSW but no punitive 

action by the UPPCB is on record. Learned Counsel appearing for UPPCB has 

submitted that now due action for imposition of Environmental Compensation 

will be taken. He is directed to file the action taken report within six weeks……''. 

In compliance of the Hon’ble NGT above said order dated-24.05.2024 the 

Action Taken Report on behalf of U.P. Pollution Control Board is as follows; 

1- That earlier in compliance of order dated 13-07-2017 passed by the 

Hon’ble NGT in OA no. 200/2014, M.C. Mehta V/s UOI, the Oversight 

Committee constituted by the Hon’ble NGT had visited the Meerut Nagar 

Nigam on   15/05/2019 and found that there was no facility for 

management of Solid Waste till then and the Committee has recommended 

for action against Nagar Nigam Meerut and imposition of EC for the 

default.  

2- In continuation of Oversight Committee recommendation U.P. Pollution 

Control Board has issued Show Cause notice to the Nagar Nigam Meerut 

vide letter no. H36823/C-3/Water-503/Meerut/2019 Dated 03-06-2019. 

Copy of the same is annexed herewith as Annexure No. I 
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3- That after giving sufficient time to Nagar Nigam Meerut for reply of Show 

Cause Board has imposed the Environmental Compensation of                  

Rs. 24,28,125/- for the 259 defaulter days (between 04-09-2018 to 20-05-

2019) against the Nagar Nigam Meerut vide letter No. H38468/C-3/Water-

503/Meerut/2019 Dated 08-07-2019 as no reply was received from Nagar 

Nigam Meerut till then. Copy of the same is annexed herewith as 

Annexure No. II 

4- That U.P. Pollution Control Board has also issued letter to District 

Magistrate for recovery of the EC amount as land revenue vide letter No. 

H56130/C-3/Water-503/2020 Dated 15-12-2020. Copy of the same is 

annexed herewith as Annexure No. III 

5- That in view of order dt. 24.05.2024 in OA no 108/2023, Lokesh Kumar 

Khurana Vs State of U.P.,  passed by the Hon'ble NGT, UPPCB has issued 

Show Cause Notice for imposition of Environmental Compensation of Rs 5 

crore under section-5 of the E.P.Act,1986 vide letter dated 03.07.2024 for 

the period of 01.04.2020 to 01.05.2024 (Total 50 months) at the rate of Rs. 

10lac per month basis as per order of Hon'ble NGT in OA No. 606/2018. 

The copy of Show Cause Notice is attached as Annexure-IV. 

                    The above Action Taken Report is being submitted for perusal and 

kind consideration of this Hon'ble Tribunal. 

 

 

                                                                                      (Bhuvan Prakash Yadav) 

                                                                                            Regional Officer 

                                                                                             UPPCB,Meerut 
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Annexure No-II323
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Annexure No-III325



Annexure No IV
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